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ned, it has not been possible for ths
Government to accept the demand for
setting up of a Pension Commission as
retirement benefits are governed by the
rules applicable on the date of retirement
of Government employees. Governmant,
however, have taken several mezasures to
provide relief to the pensioners, e.g.,
grant of dearness relief in accordince
with the recommendations’ of the Third
Pay Commission on the lines of dearness
allowance for the serving employees, ad-
ho: increase in pension raising%of mini-
mum pension from time to time, provision
of medical facilities in areas covered under
the Central Government Health Scheme,

ete,

Rereation of Ordnance Transit Depot
at Alipore, Calcatta

29 ., SHRI SYED MASUDAL
HOSSAIN : Will the Minister of DEF-
ENCE be pleased to state :

(av whether Government have decided
to retain the Ordnance Transit Depot at
Alipore, Calcuuia in supersession of earlier
ocder for its disbandmeat; and

(b) if so, the details thereof?

‘THE MINISTER OF DEFENCE
(SHRI V.P, NARASIMHA RAO) : (a)
and (b). A decision had been taken by
Government in 1980 to disband the Ord-
nance Depot, Calcutia and raise an
Ordnance Transit Detahcment in its place,
Afier careful reconsideration, on the basis
of various representations received against
its disbandment, it has been decided to
retain the Ordnance Depot, Calcutta,

Introduction of some scction of Central
Sales 1ax Act to improve Foreign
Exchange Earaings

294 SHRIMATI VYJAYANTHIMALA
BALI : Will the Minister of FINANCE
be pfeased 1o state :

(a) whether the Union Government
inserted sub-section 3 to section 5, in
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the Central Sales Tax Act to improve
foreign exchange earnings ;

(b) whether Government of Tamil
Nadu (Commercial Taxes and Religious
Endowment Deptt)) has brought an
uniluteral amendment vide G O No,
1055 dated 20th September, 1984, which
defeats the above purpose ;

(c) if so, the reaction of Union
Government and the step proposed to be
taken in this regard ;

(d) whether there is any judgment of
High Court Supreme Court upholding the
Central Sales Tax Act ; and

(e) clarification, if any, sought by
Union Government from Tamil Nadu
Government after the introcuction of the
new section in the Central Sales Tax '
Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (e).
Levy of tax on sales or purchases of
goods taking place within a State is a
State subject of taxation under Entry 54
cf List II of the Seveath Schedule to
the Constitution. The proceeds from
Central sales tax levied on intcr-State
sales of goods under the provisions of
Central Sales Tax Act, 1956 have also
been assigned to 1he States under Article
269(1 (g) of the Constitution, As the
administration of the Central Sales Tax
Act, 1956 has bcen entrusted by law to
the States, the relevant information is
being collected from the Government of

"Tamil Nadu and will be laid on the Table

of the House.’

{Translation]
Population pressure causing
Ecolog ical Imbalance

295, SHRI MAHENDRA SINGH :
Will the Minister of PLANNING be
pleased to state :

(@) the measures taken and efforts





